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(e) I  so. the prads0 dataaslheraof and 
the action taken bytheGovwmnaiittlMfeon?

THE MMISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI­
DAMBARAM): (a) to (c). Based on Phyto- 
sanhary Ceitilcates issued by the Plant 
Quarantine & Fumigation Stations, a quan­
tity of 792.889 MT onion seeds has been 
exported from Amritear.Bombay and Hydera­
bad during 1.1.1989 to 31.10.1991. Other 
details of export of onion seeds are not 
teadihr available.

(d)and(e). No Sir.

Import of Newsprint from USSR

*228. SHRI SRIBALLAV PANIQRAHI: 
Win the Minister of COMMERCE be pleased 
to state:

(a) whether the State Trading Corpora­
tion lias lield any negations with USSR for 
import of newsprint during the current year; 
and

(b) if so, the details thereof?

THE MINISTER O F  STATE IN THE 
MWWSTOY OF COMMERCE (SHRIP. CHI- 

DAMBARAM): (a) Yes, Sir.

Os') CoKLtaclks hasie \M«n UnaStsoid bf 
STC Inm  MttoDecamber, 1991 (upto4th 
OecMnber)1or import 0127,830 MTsof stan­
dard newsprirrtfrom USSRagainsttheTrade 
Plan provision of 70,000 tons for tha calen­
dar year.

AsthefuHquantlly provided intheTrade 
Plan oouU not be oontraded, S IC  made 
efforts to secure standard newsprint from 
USSRoutsidetheTradePlan. Inpursuance 
ofthls.STChassignedanMOUonll.10.91 
wkh a I^ S R  newsprint producing company 
for import of40,000tons of standard news­
print under Counter Trade. Payment of 
newsprint is to be made in rupees wWch w l 
be used fay the USSR company to Import

from India Manufactured goodsconsisting of 
consumer goods/food/ engineering/lextile/ 
pharmaceuticallemseto. STCistonegoti- 
ale in December, 1991 wUh the USSR unitto 
finalise the contract including various terms 
and condifions of pifee eto. of this transac- 
tioa

Export of Raw Cotton

*229.SHRILOICANATHCHOUDHURY: 
Wil the Minlsler of TEXTILES be pleased to 
state:

(a) whethertheGovernment have been 
nqxHting raw cotton to stiM&se Us prices in 
the domestic mariwt;

(b) if so, whether the Governmem have 
ensured that twfore releasing quotas of raw 
cotton for export, the requirements of do­
mestic textile industry are met fully; and

(c) if not, the reasons ttierefor?

THE MINISTER OF STATE OF THE 
MINISTRY O F TEXTILES (SHRI ASHOK 
GEHLOT): (a) The objectives of r^easing 
quotas for export of raw cotton are stabilisa­
tion of prices in the domestic market, provi­
sion of remunerative prices to the cotton 
gnwieis and to maortain India’s presence in 
the International Market as a stable supplier.

(b) and (c). Govemmenfs endeavour is 
to fully meM the requirements of the domes­
tic textle industry before releasing quotas 
for export of cotton.

Status of Court of Raeonls to MRTPC

*231, SHRI M.V. CHANDRA 
SHEKARAMURTHY: 

SHRI V. SREENIVASA 
PRASAD:

WittwMlnislarafLAW,JUSTICEAND 
COMPANY AFFARS be pleased to state:
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(a) whsthartha Government piopoMio 
grant the status of a court of lecoids to ttw 
Monopolies and Restrictive Trade Practices 
Commission and ennxMrer it to prosecute 
parties violating its orders; and

(b )»  so. when a decision is H(e^ to be 
taiten in this regard?

THE MINISTER OF LAW. ^ T I C E  
ANDCOMPANYAFFAIRS:(SHRIK.VUAYA 
BHASKARA REDDY) (a) and (b). The 
Monopolies and Restrictive Trade Practices 
Commission has recently asked the Govern­
ment to dedara it as a Court cA Record by a 
suitable amendment in the MRTP Act. 1969. 
The Government is considering giving pow­
ers of contempt to the MRTP Commission.

Minary CaDtonments In Hamlrpur and 
UnaDlslricto(H.P.)

*232. PROF. PREM DHUMAL-Win the 
Minister of DEFENCE be pleased to state:

(a) whether there is any proposal to set 
up MiGtary Cantonments in Hamirpur and 
Una Districts of Himachal Pradesh;

(b) if so, the time by which the work is 
likfiliy to start; and

(c) ff not the reasons therefor?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (c). An offer re­
ceived from the Himachal Pradesh Govern­
ment to provide land in Hamirpur and Una 
Distracts of that State, for setting up of lyni- 
tary Stations, isataveryprebninarystageof 
examination.

ITiansbthfi

WManing of Nationri Mgliway No. 8

*233. SHRIRMINARAMBERWA: 
SHRIKASHIRAMRANA:

Wa the MMslar of Sm«=ACE TRANS­
PORT be pleased to state;

(a) whetherthe Government proposeto 
widen the National Highway Na8 into four 
lanes;

(b) if so. the amount sanctioned for the 
purpose, and

(c)thetimebywhichthewori(isn(elyto 
be started?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TVTLER); (a) to (c). Out of 
tlw total 1428lun length of National Highway 
No. 8 66.8 ions ate already 4-lane. In addi­
tion. 4-laning of another 12S28 kms has 
been sanctioned since 1987 at an estimated 
cost of Rs. 39.30 crores. The sanctioned 
works are in varying stages of progress.

lEngSsti

Bonus to Port and Dock Workers

*234. SHRI M. V.V.S. MURTHY'.WiR 
the MinVstor d  SURFACETRMtSPOHT be 
pleased to state:

(a) whether tha Government have paid 
IxMius to the port and dock workers for 1990- 
91;

(b) if not. the reasons therefor; and

(c)the time by which it is Hwlytobe paid 
to these workers?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). Gov­
ernment had authorised payment of 8.33% 
as an advance agidnst Productivify Unkad 
Bonusfor the year 1990-91 to port and dock 
workers on 29.8.1991. Government have 
issued orders on 2.12.1991 for payment of 
PioductivilyUnkedBonus@12.60%ofwaga^ 
salary for the year 1990-91 to the e i ^  
port and dock workais (alter ad|usfing the 
advance) expediRxniy.


